PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF SEBI
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011
(AS AMENDED) (* SEBI (SAST) REGULATIONS") TO THE PUBLIC SHAREHOLDERS OF

MAC CHARLES (INDIA) LIMITED

Registered office: 28, Sankey Road, Bangalore, Karnataka - 560052
CIN: L5510 KAT9T9PLCOD3620
Telephone: 0B0-2226 2233 / 2228 2828, Fax: 080-2226 7676 / 2226 2050
E-mail: secretarial@lemeridien-bangalore.com, Website: httpJf'www.maccharlesindia.com/
This Adverdsement (*Pre-Offer Advertisement”) i being issued by od Capital Global Advisory Private Limited ("Manager to the
Offer”}, on behalf of Embassy Propery Developments Privale Limited {*Acquirer”) pursuant io Regulation 18{7) of the SEB| (SAST)
Reguiationsinresped ofthe open offer for scquisifion of up to 32, 36,083 {thity tvo lakh thirty six fhousand eighty three) equity shares of
Rs. 10 {Rupess Tenanly) each ("Equity Share"), representing 24.70% {twenty four point seven zen per cent) of the tolal paid-upivoling
share capilal of Mac Chares(India) Limited (“ Target Company”), from the Public Sharehoiders by the Aoguirer {the ‘Open Offer”).
This Pre-Offer Adveriisemant is to be read in contnuation of, and in conpunction with; {a) the Public Announcement dated Oclober 21,
2016 ("PA’}; (b the Detaded Public Stalement which was published in Financisl Express (Engiish, All Editions), Jansatta (Hindi, AN
Editions}, Hosadigantha (Kannada, Bangatore Edilion) and Navshakt {Marathi, Mumbai Edtion) {the “News papers ) on October 25,
2016 {the "DPS"); (c) the first comigendum fothe DF & daled November 30, 2016, which waspubkshed in the Newspapers on December
1, 2016 {the “First Corfigendum’) and the second carmgendum la the DPS dated December 29, 2016, which was published in the
Mewspapers on Decembar 29, 2016 (the “Second Corrigendum”); and [d) the Letter of Offerdated January 2, 2017 {the “LOF).
Capitatized termsused herein butnot specifically defned shall have the same meaning a5 ascribed to such terms in the LOF.
1. The price being offered under this Open Offer is Rs. 670 (Rupees Six Hundred Seventy anly) per Equity Share (*Offer Price”), The Offer
Prcewil be paid incashin accordance with Reguiation 91 j{a) of the SEB| (SAST) Reguiations. There has been norevision lothe Offer Price.
2. The mcommendstions of the committee of independent direciors (MIDC”) cansttuted by the board of the Tamet Company were
published on January 9, 2016 inthe Mewsp apers. A summary ofthe IDCrecommendations are setforth below:

Members of the [DC . Mr.P.B. Appuah (Chaimpersan)

(i, Mr.M R.B. Punia (Mamber)

fil. Ms. Tanya Gindhar John (Member)
The|DC belevesthal he Open Offer s fair and reasonatie and in accordance with the
| SEB|{SAST) Regulations.
The |DC has reviewed e PA, the DPS, First Corngendum, the Second Comgendum,
{the Draft L etter of Offer dated October 28, 2016 "'DLOF").
| On October 21, 2016, the Acquirer entered intoa share purchase agreement with Mr,
|'[‘.' B. Pardhanani {one of the existing promoters af the Target Company ) {he“8PA") 1o
{acquire 96, 16,952 ninety six lakh sixteen fousand nine hundred and fi fifly two) Equity
Shares of fhe Target Company constituling 734 1% (seventy thres paint four one per
cenl) of the fully paid up equily share capilal of the Targel Company abkang with
complele management and contral of the Target Company. The execution of the SPA
tngoered the requirement for an open offer to the Public Sharehalders of the Target
Compary by the Acquirerundarihe SEBI (SAST) Regulstions.
Under the SPA, the acqusition consideration was Rs. 870 {Rupees Six Hundred
1 SE.".I'HIlYﬂTﬂ].ﬂI per Equity Share and fherefore the Offer Prcehas been fixed at Rs. 670
| [Hupees. Six Hundred Seventy anly) per Ofler Share pursuant to the caloulation under
the SEB|{SAST) Regulstons.
Based on the review, the I0C s of heo prian hal the OfferP rce offered by the Acguirer 1o
the Public Shareholders ofthe Target Company (being the highestprice prescribed)is
{in compliance with the requirements of the SEBI (SAST) Regulations andhence is {air
andreasonabie,
The Public Shareholders of the Targel Company are advised fo indapendently
evaiuate the Open Offer and Bke an informed decision whether or not to offer their

qu.utgrSha.res mﬂmﬂpﬂnﬁﬁm

3 The Q:uen Offerts miamncemq afferin ems of Regtﬁau:n 2 ofthe SEBI {SAST:I Heq&tma There has beenno mr'r'u:ueth'ue bid
o thes Open Offer,

4. The LOF was dispaiched to the Pubiic Shareholders holding Equily Shares indemalensiised fom and/or inphysical form as on e
|dentified Date (December 29, 2016} on January 5, 2018,

5. Public Shareholders are required to refer to Section V| titled “Procedure for Acceptance and Setement of e Offer”of tha LOF in
relation 1o the procedurs for tendenng their Equity Sharesinthe Open Offer and the Public Sharehalders are required 1o adhere 1o
and follaw the procedure outiined therein, A mopy of the LOF along with the Form of Acceplance-cum-Acknowledgement & also
availatie an the websie of SEB| at hiip:/fwwew. sebigovin’ and Public Sharehalders can atso appéy by dowrloading sudh forms from
SEBIs website, Pubic Shareholders can also obiain the LOF and the Form of Acceptance-oum-Acknowledgement from Bigshare
Sernces Prvale Umided (ihe “Registrar to the Offer”). Furher, n case of non-receptnon-avadabity of the form of acceptance/
withdrawsl, the application canbe made on plain paper alang with the following details:

{8} Incase of Equity Shares held in physical form: Pubfic Sharehalders holding Equity Shares in physical form may parbcipate in
{he Open Offer, by approaching their broker and providing the folowing detais - Name(s) and address(s)of solefjint hokder(s) (if
any), number of Equity Shares held, rumber of Equity Shares tendered , distinctive numbers, faiio number, self atesled PAN cand
copy, seif attested copy of address proof, onginal share cedificate(s), onginal broker contrad nate of a registered broker fin case
of unregistered shareholders j and valid share transter formis). The broker has to defiver the physical share certificate and ather
relevant documents glong with the TRS *Transaction Registration Slip”) i the Regstrar to the Offer by reqisterad post, speed
posi, courier of hand defivery, Physical share cerificates and other rlevant documents will have o reach Registrar to the Offer
within 2 daysofbidding bybroker,

(b} In case of Equity Shares in dematerialized form: Public Shareholders holding Equity Shares in dematensized fomm may
participate i the Open Offar by approaching their brokerindicaling the detais of Equity Shares they imtend 1o tender m the Open
Offer. Public Shareholders holding Equity Shares in dematenialize d form are notrequired to fllany form of acceptance.

6. Inaccordance with Regulation 16(1) of the SEBI {SAST) Regulations, the DLOF was submitted to SEB| on Octaber 28, 2016. SEBI,
under a ketier bearing reference CROVDCRZOWIPI2016/337231 dated December 21, 2016, issued its comments on the DLOF
under Reguiation 164 ) of SEB| (SAST)Requlsbons. These commentshave been dulyincorporated in the LOF.

. Therehave beennomalenal changes inrelabon to the Open Offer, since fhe date ofthe PA, save as oherwise disclosed n the DPS,
tha Draft Letler of Offer filed with SEB| on October 28, 2016, the First Comigendum and the Second Comigendum which were
published on December 1, 2016 and December 29, 2016 respectvely,

8. Tothe best of the know!edoe and belief of the Acquirer, there are no statutary approvals required to acquire the Equity Shares by the
Acquirer tendered pursuant 1o this Open Offer. However, in case of any sistulory approvals being required andlor becoming
appiicatie at alater date before the closing ofthe Tendanng Penod, this Open Offerwould be subject to the receiptof such approvats,

9. Any Public Sharehoider reguired to ablsin any governmental or regulatory approval, if any, must oblain sl sudh requiste approvals
required {0 tender the Offer Shares hald by them, in thes Open Offer. Further, if holders of the Equity Shares whao are not persans
resident in India {including NRIs, erstwhie OCBs and Flis) had required any approvals (including fram the REl ar the FIPB or any
other reguiatory body)in resped of the Offer Shares hesd by them, they will be required to submit such previous appravals that ey
woukd have obianed for hokding the Offer Shares, along with the ofher documents required 1o be tenderad to accepl this Open Offer.
Inthe event such approvalsane notsubmitied, the Aouirer reserves fhe nght o reject such Equity Sharestendered in thes Open Offer,

10. Therevized schedule of actviiies 1 asfollow:

Recommendation on the Open Offer, a5 o
whethertheCOpan (fferis fairand reasonable

Summanyafreasons for recommendaton

Activity

Diay and Date (Original)

Day and Date (Revised)

Pubiic Announcamant (FA)

Frday, Oclober 21, 2016

Frday, October 21, 2016

Detailed Publiic Statement {DFS)

Tuesday, Oclober 25, 2016

Tuesday, October 25, 2018

Last Date for filing of the Draft Leter of Offer with SEBI

Wednesday, November 2, 2016

Fnday, Odober 28, 2016

Lastdate for public announcament of competing offer(s)

Thursday, November 17, 2016

Thursday, November 17, 2016

Last date for receipt of comments from SEB| on the drafl Letter of
Offer (in the evenl SEBI has not sought darification or additonal
mformation fromthe Manager to the Open Offer)

Thursday, Movember 24, 2076

Tuesday, December 27, 2018

[dertified D ate

Maonday, November 28, 2016

Trursday, December 29, 2016

Letler of Offer dispatched to Shareholders of the Taroel

Monday, December 5, 2016

Thursday, January 5, 2017

LastDate forrevising the Offer Price /Number of Equity Shares

Wednesday, December 7, 2016

Frday, January §, 2017

Last Dale by which the Board of the Target Company shall give its
recommendatian

Thursday, December 8, 2016

Monday, January 9, 2017

Pubdication of advertisement containing announcement of the
schedule of actvibes of thie Open Offer, stalus of statulory and
other approvals, if any, and procedures for lendering acceptances, in
fhe newspaper whare fhe OPS was publishad and nofification to
SEB|, BSE and the Tamget Company at tsregstersd offics

Frday, Decembar 9, 2016

Wednesday, Jaruary 11, 2017

Date of Commencementof the Tende g Penod (Ofier Opening Date)

Tuesday, December 13, 2016

Thursday, January 12, 2017

Date of Expiryofthe Tenderng Penod {Offer Closing Date )

Tuasday, December 27, 2016

Wednesday, Jamuary 25, 2017

Last Date for communicating reiecton'acceptance and payment of
consideraton for applicatons accepledmtum ofunaccepled share
Cﬂﬁﬁmhs‘lﬂ'ﬂdﬂﬂfumﬁd quﬂ‘l‘:,f Ehﬂfes lothe denﬂiacmum

ssusof pclst::lﬁf: advertisement

Tuesday, January 10,2017

Tuesday, January 17, 2017

Thursday, February 9, 2017

Thursday, February 16, 2017 |

Lastdate for filing of final repor with SEBI

Tuesday, Jaruary 17, 2017

Thursday, February 16, 2017

Issued by the Manager to the Offer on behalf of the Acquirer
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